CENTRAL AOMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH:NEWw OELHI

HA«NG,217 of 1994
_ in
UReNO 4323 of 1989

Dated New Delhi, this% ¢ day of October, 1994

Hon'ble Mr Justice S.K. Dhagn,Vice Chairman{J)
Hon'ble Mr B. K. Singh,. Member(4)

Shri Bodh Raj 3abharuwal | _
S/o Late shri Jangi Ram A : |
100 Central Market ‘

Lajpat Nagar '

NEW DELHI-110 024 . ese Revgew Applicant

Versus

& Union of India through . 1
. 1o The Secrstary ,
) ! - Ministry of Water Resourcss
Shram Shakti Bhawan
Rafi Marg
NEw DELHI

2. The oecretary:
Ministry of Etnergy
(Department of Power)
Shram Shakti Bhawan
Rafi Marg
NEW DELHI

3. VYhe Chairman )
Central water Commission
Sewa Bhawan, Re. K. Bhawan

NEw DELHI ..+ Respondents

JUDGEMENT

(By circulation)
Mr Be Ko Singh,M(4) y
This Review Application No.217/94 in 0A,No.323/89

has been filed by Shri Bodh Raj Sabharwal{Revieuw

Applicent) against the order ..and judgement in

0AeNo,323/89 decided on 15.4.94.

2. 'UWe have carefully ,gone through the Revieuw

Application and we do not find any scope for modifying
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the order and judgement given in the aforesaid O0A,
This Review Application does not fall within the
provisions of Jection 114 read with Order 47 Rule 1
of CPC., The Review Applicant has not shown. the
discovery of any new and important matter or evidencei
which after the exercise of due diligence wss no£
within his knouwledge and could not be produced when
the order and judgement dated 15.4.94 was made, He
has also not been able to produce factual or legal
error apparent'on the face of the record and weé ‘also
do not find any other sufficient or substantial caﬁse
to modify the order and judgement contained in the

aforesaid aad,

3. 4 review deces not lie for hearing of fresh
arguments or for correction of allegedly.erronsous.
view taken but for correction of -a patent error of
R
L fact or law which stares one in the face without any

: 81abofate effort being needed to establish .the sama,

# plea not taken in the OA cannot be raised in the RA,

4, This Review Application does not fall within the
four corners of Order 47 Rule 1 read with sSection 114 of
ChC, 'Drdar 47 Rule 4 (1) lays down that if there is no
sufficient ground for a review, the-sams shall be
rejected. e %ind no merit in this RA and accordingly

the sames is rejected jin circulation,
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?h) (9. K. Dhaon)‘
Vice Chairman{J)
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Member(A
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